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Tfew i TTHfaw | Hw=EeT

e faeeft, 28 ard, 2026

T, 2124(H).— FslT ALFH 7 YSOIAT 3T AT qraadred (Y § ITINT F ATHT FT
1Sie), AT 1962 (1962 &1 50) (ST THH T8 THTA I AT AR gl TAT &) il 1T 3 %l 3T &1
(1)  STefTT ST T TS AT AL 6 TS IH T TR 318 HATAT o0l SATSGAAT H&AT 1.3, 873(31)
a7 18 Wy, 2025 ST AT o SFATETI TSI €A1 867 TaiT 19 Weast, 2025 H THIIAT 6T 75 of
BT 39 ATITAAT F §7 =1 | AR ffF § qa Rema< (§93) ¥ W’ (399, TEE) TG
TERTY YSIeraH ITATE o Tagd & (o7 {as - THIAAT qTEaaTed TrITSHT & JTeqH § AT Ugierad
Fareerd frfies gry arguars fa=r F T3 & 7T STt F T8t T ST o o9 STera =T =
#T T ;

31T I ST STTEEAAT o0l TTAFT ST 1 ITAH FIT aF T o ;

AT ey ey 7, 3<% srfarfaam &t o 6 it ST-eTT (1) F el et AT v Ay e
TAE;

3013 GI/2026 (1)
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Y T AL A, I RO 9% o= F & 9ATq 3T 77 qenh g o o7 R I i
TeaaTed faer & o srufara €, SaH ST 3 AT T oot e o7 e e §

A AT, Fea T ALHTL I ATTHAT ¥ 1T 6 =T IT-GTT (1) FTT T&T AT T TART Fd g0
Tg =T FwAT g FF 3 afeeEer & gorr et # Bt aff #§ areveres fawm F o saer w
e 7 31T T ST

ST Fea 1T FLHIT I ATAHIH ol &7 6 il IT-TT (4) T T&T ATRAT FT TN Fd g0, T
fAger 3T € o6 S S & U7 T AT 26 SOOI & YRt T faAT & e aeawe | Afga g i
AT, Tt FAee =T & Th grA ATEd YSIora® wigee forfies § Afga gri

TEITorI® 3T @St qresuered ataf=as, 1962 it a7 10 F srefia foredt fF eafaqfa & forw s
Terferad A s quiaar STt T ST areadrsd | grateed Rt ot 7aTHe 98 Hea i a3

% foreg TS 1, T A1 FAT FEATET T LT TR
EEsl
AgHI - I ST - T T — HgRTE
T T AH qq 7.1 . e+ | w | da=
(1) (2) (3) (4)
AT 75 0 26 0
73 0 31 0
70 0 10 0
31 6 0 20 0
77 2 0 94 20
36 1 1 2 a0
36 2 0 21 30
59 1 0 39 40
38 1 1 58 0
23 0 58 0
18 0 18 0
22 2 0 5 0
22 0 29 30
22 0 7 40
21 0 20 0
7 0 39 70
8 5 0 24 50
5 0 15 90
8/6 6 0 31 40
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TG - T e - T T - AERTE
T T AH 4 7.1 . R+ T
(1) (2) (3) (4)
173 - 10 19 0
AAAT IgH 99 - 150 44 0
104 1 0 6 0
105 - 1 2 50
113 1 0 67 10
113 0 48 0
113 3 0 13 60
112 - 0 49 20
113 7 0 6 80
113 8 0 8 0
111 1 0 9 90
111 2 0 9 90
110 - 0 13 60
94 - 7 7 0
90 - 0 0 80
93 - 0 32 10
92 - 0 11 60
GAVTHAN - - - -
73 2 0 23 10
62 2 0 0 46
62 5 0 0 23
39 1 0 0 2
62 1 0 0 48
69 - 0 0 70
ROAD - : - -
70 - 0 0 18
41 - 0 0 8
6 6 0 0 29
43 - 0 0 9

[T, &. 3T-12031/1/2019-33112-1/2-29183]
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MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 28th April, 2026

S.0. 2124(E).— Whereas by a notification of the Government of India in the Ministry of Petroleum and Natural
Gas S.0O. No. 873(E) Dated the 18 February, 2025 issued under sub-section (1) of section 3 of the Petroleum and
Minerals Pipelines (Acquisition under Right of User in Land) Act, 1962 (50 of 1962) (herein after referred to as the said
Act), published in the Extraordinary Gazette of India No. 867, Dated 19 February, 2025 the Central Government
declared its intention to acquire the right of user in the land specified in the Schedule appended to that notification for
the purpose of laying Mumbai — Rasayani Pipeline for transportation of petroleum product from Mumbai (Refinery)
to Rasayani (Maharashtra) by Bharat Petroleum Corporation Limited.

And whereas copies of the said Gazette notification were made available to the public.

And whereas the competent authority has under sub-section (1) of Section 6 of the said Act submitted report
to the Central Government.

And whereas the Central Government, after considering the said report and being satisfied that the said land is
required for laying the pipeline, has decided to acquire the land under the right of user therein.

Now, therefore, in the exercise of the powers conferred by sub-section (1) of Section 6 of the said Act, the
Central Government hereby declares that the right of user in the land, specified in the Schedule appended to this
notification, is hereby acquired for laying the pipeline.

And further, in the exercise of the powers conferred by sub-section (4) of Section 6 of the said Act, the Central
Government hereby directs that the right of user in the said land for laying the pipeline shall, instead of vesting in the
Central Government, vest on the date of the publication of the declaration, in Bharat Petroleum Corporation Limited,
free from all encumbrances.

Bharat Petroleum Corporation Limited shall be exclusively liable for any compensation in terms of Section 10
of the P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any matter
relating to the pipeline.

Schedule
Tehsil: Panvel District: Raigad State: Maharashtra
Area
Name of Village Survey No/Gut No. Sub-Division No
Hectare Are Sqm

(D 2 3 “4)
NARPOLI 75 - 0 26 0
73 - 0 31 0
70 - 0 10 0
31 6 0 20 0
77 2 0 94 20
36 1 1 2 90
36 2 0 21 30
59 1 0 39 40

38 1 1 58

23 - 0 58

18 - 0 18

22 2 0 5

22 3 0 29 30
22 4 0 7 40
21 - 0 20 0
- 0 39 70
5 0 24 50




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 5

Tehsil: Panvel District: Raigad State: Maharashtra
Area
Name of Village Survey No/Gut No. Sub-Division No
Hectare Are Sqm
(1) 2 3) 4)
5 - 0 15 90
8/6 6 0 31 40
173 - 10 19
DEVLOLI BK 99 - 150 44
104 1 0
105 - 1 50
113 1 0 67 10
113 2 0 48 0
113 3 0 13 60
112 - 0 49 20
113 7 0 6 80
113 8 0 0
111 1 0 90
111 2 0 90
110 - 0 13 60
94 - 7 0
90 - 0 80
93 - 0 32 10
92 - 0 11 60
GAVTHAN - - - -
73 2 0 23 10
62 2 0 0 46
62 5 0 0 23
39 1 0 0 2
62 1 0 0 48
69 - 0 0 70
ROAD - . - -
70 - 0 0 18
41 - 0 0 8
6 6 0 0 29
43 - 0 0 9

[F. No. R-12031/1/2019-OR-I/E-29183]
HARIT KUMAR SHAKYA, Under Secy.
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